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which could be laid aside or lost sight
of, and with a view to satisfy him that
16 was not forgotten by the Home au-
thorities, he would read an extract of
a Ig_espatch from Lord Stanley on the
{su Ject, the greater part of which
had Already been communicated to the
d;%lslit};ve S’o%ncil. The Despatch was
e 12t -
cluded as followsl:\l—f‘-y 1899, and. con

g H
I have in conclusion to request that you |

will give me early intimati
Y Intimation as to the progress
rl?:t?:lb}(r) the Legislative Council in reviIs)ing t}:e
oy ode and the Code of Criminal Pro-
adopte’d aﬁ:i ::g at:lod t}tle r;x}fl)a.sures proposed to be
'd to them isi
have beey completed,” when the rovision

It would, he Sir B

» h artle Frer
:;sllgught, be evident from the passast)a
M ich he had quoted, that the questign
thas still under consideration ; and from
Wl? charactex: of those in England
o 0 hafl their attention directed to
ree Subject, among whom he need not
mind the Cmincil were some of the

earned men who |
%xg:e{]led the Vice-President on :ﬁg
Ed‘)‘,cz)‘l"lot"thlxe iupreme Court (Sir
o yan, &e.), he trusted the
glouncﬂ would agree with him th;t
t_e consideration” of the ues-
'.Il‘?lu I~;ould not be in better hands.
qui‘:e : l(;:tqgwl()ilq Member for Bengal was

Justilied 1n agitating the matt
:ln.d wishing that the prgscnt; sxtzlt‘e ?)lf"
ings should not he allowed to con-

. he (Sir Bartle F

:lll((!)pe_ti il}a,t hig Honorable friend v\:‘gs(la(i
Qt him of any intention o dictate
action in the

ot one which
o muc}? broperly dealt with at a time
5w notpub]}c excitement, and that
cuich oy t<;iesu'able or expedient, from
ono!: (;)(ll cases as those to which

- al e Mgmber had referred

Y legislation on the sub'ect;
ter course would be to

: 1011 t0 come f ;
itg 0 come forward in
natural courso aftep g0 Codes had

een laid before the ome Government
NOTICES oF MOTION,

Mg, HARINGTON gave notice
» on  Saturday next,

28, 1860.] Amendment Bill. 50
move the first reading of a Bil to
amend the Articles of War for the
Native Army.

Also the first reading of a Bill
relating to the Transportation of
Convicts.

The Council adjourned.

Saturday, January 28, 1860,
PRESENT ;

The Hon’ble the Chief Justice, Pice-Presidsnt,
in the Chair,

Hon. Lieut.-Genl. Sir | H. Fb'rbes, Esq.,

J. Outram, Hon. Sir C. R. M.
Hon. Sir H. B. E. Frere, Jackson,
Rt. Hon. J. Wilson, and

P. W. LeGeyt, Esq.,

A. Sconce, Esq.
H. B. Harington, Esq., :

PASSENGERS ; axp TRIALS BY SES-
SIONS JUDGES.

Tae VICE-PRESIDENT read Mes-
sages, informiug the Legislative Council
that the Governor-General had assent-
ed to the Bill ““to amend the law
relating to the carviage of passen-
gers by sea,” and the Bill “to em-
power Sessions Judges to pass sentence
in certain cases without reference to
the Sudder Court.”

ABKAREE REVENUE (BENGAL).

The Clerk presented to the Council
a Petition of certain distillers of rum,
praying that the Council will suspend
the passing of the Abkaree Bill and
appoint a Committee to obtain informa-
tion regarding the working of the
present Abkaree Act.

Mg. SCONCE moved that the Peti-
tion be printed.

Agreed to.

ARTICLES OF WAR (NATIVE ARMY).

Mu. HARINGTON moved the first
reading of a Bill ¢ to amend Act XIX
of 1847 (Articles of War for the Na-

tive Army).”’ He said, there were at
the present time, as Honorable Mem-
D
3
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bere were doubtless aware, no less than
three Rills hefore the Council, all hav-
ing for their object the amendment of
the Articles of War for the Native
Army. The first of these Bills was
brought in by the Honoruble Member
for Bombay, under date the 19th Janu-
ary 1856, and having been read a
second time on the 2nd February fol-
lowing, was referred on the same date
to a Select Commitiee, with instruc-
tions to report on or after the 6th
May next ensuing. The object of this
Bill, as set forth in the Preamble, was
to make Native Officers and Soldiers,
when imprisoned or absent by reason
of heing prisoners of war, subject to
forfeiture of pay and time of service in
the same manner in which Jluropean
Soldiers were linble to forfeit their pay
and period of service under similar
circnmstances.

The second Bill was brought in by
the Honorable and learned Viee-Presi-
dent, then a Member of the Supreme
Government, on the 19th July 1856.
This Bill was read a second time on
the 26th July, and referred on the
same day to a Select Committee with
instructions to report after the 30th
October following. The Preamble of
the Bill recited that—

“ Whereas by the 2nd paragraph of the
101st Article of War for the Native Army, it is
provided that it shall be competent to the Go-
vernor-Greneral of India in Council, by a Gene-
ral Order, to authorize the Native Troops of any
of the Presidencies to claim to be tried by Furo-
pean Courts Martial, and it is expedient that
that provision should be extended to all Native
Troops in the Military Service of the East Indin
Compnny, whether be]f)nging to or serving in
any of the Presidencies or not; It is enacted
a8 follows :—"

The third Bill was also introduced
by the Llouorable and learned Viee-
President. 1t was brought in on the
4th September 1858, rcad a second
4ime on the 18th of that month, and
Ferred on the sume date Lo a Select
Cammittee with instructions to report
"Witer six weoks, This Bill proposed
t6 increase the powers of Oflicers com-
manding Native Regiments and to
amend the Articles of War in certain
other respects. No report had as yet
Leen made on any of these Bills, and

M. Hariagion

Amendment Bill. 52

e e R

not being a Member of the Select
Committees to which they were re- '
ferred, he was unable to explain the .
canse of the delay, Meanwhile, with
reference to the early despatch of
Native Troops to China, consisting:
partly of Seikhs, who had hitherto’
been subject not only to the Articles:
of War for the Native Army, but also}
to the authority of their Commanding
Oflicers exercising Magisterial powers,
and partly of Hindoostanee Soldiers who-
had, up to the present time, been ge-
verned exclusively by the Articles of,
War, as was the case with the Bengal and
Madras Troops now serving in China- -;
the Governor-General in Couneil con-.
sidered it of great importance that
some provision should immedintely
be made by an amendment of the Arti-
cles of War for the punishment and trial.
of offences conmmitted by Non-Connnise
stoned Officers, Soldiers, and othemz
attached to the Native Army, and the
preseut Bill had been prepared ac,
cordingly, The amendments to which
the assent of the Council was asked.
were recommended by His Ixcellency,
the Commander-in-Chief, and were con’,
curred in by the Honorable the Pre.
sident in Couneil. {
The first and the more importnntoé
the two alterations proposed was if
Article 78 of Act X1X of 1847. Thig
Article defined the powers of J)istri(?%\
and Garrison Courts Martial in punishy
ing certain offences committed by Nou%
Commissioned Officers and Soldier§
and it was proposed to give theiy
powers, as regarded not only Nos¥
Commissioned Officers and Soldie
but also Native Camp-followers, P
the Communding Officers of Nativ§:
Regiments. They were already exef
cised to some extent by Commandivé;
Oflicors of Trregular Regiments in £
Punjab, and there was every reaso}
to believe that the effect had b
not otherwise than highly beneficial @
the discipline and general efficiency &
those Regiments. The powers, thif
proposed to be given, would not, ho*¥
ever, be exercised indiscriminately by®
Commanding Officers of Native lwﬁl
ments, but only by the Commanding (1'

ficers of those Llegiments,on whomtht

might be specially conferred by ord®.

A
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of the Commander-in-Chief of the Pre-
sidency to which the Regiment belong-
ed. It was also provided that the pro-
ceedings on the trial, though they would
necessarily be somewhat of a summary
churacter.'should be recorded by the
Comm:m_dmg Officer in the English lan-
guage with his own hand, in the pre-
laance of two ormore European or Native
h ommissioned Officers, whose signa-
ures would be affixed to the record,
As soou as the trial was completed the
[goceedmgs would be forwarded to the
4 :)311116111,%l Ofﬁper Commanding the Divi-
o ;nw 10 might set aside the trial on
gruun?lnts, but not on merely technical
gpoun 8. Lt was hoped that these pro-
Y 8 would prevent any undue or
proper exercise of the powers thus
?roposqd to be conferred on Command-
ngl‘ }(1)lhcers of Native Regiments,
- 613 next: alteration proposed was in
Art;cle 112 of the same Act. This
& cle, as now framed, gave power to
ommanding Officers to inflict certair
punishments, which the Article deto,ill
(}‘ » O conviction of light oﬁ'ences.
C(x)nongst the punishmonts - which 2
we;r;mundmg Officer might thus award,
oy ‘;:_onﬁne’ment m the quarter-guard
ﬁneL I:.Llltl?l‘ 8 room, or solitary con-
on ‘;lr:(,(ilt for any period not excecding
P a{s, u'ud 16 was proposed that
o ugg,ne time any Soldier might be
uwm(:'(:ln lnement in pursuance of an
clu} . txso made, he should forfeit all
| tp pay and allowances, Under
© r lclc:s‘ of War fr Iler Majosty’s
]Owél([l)ean lronp.s, forfeiture of pay fol-
foncd on conviction of desertion or
ﬂi01|e)l’ 0(1; .wheuevcr a. Non-Commis-
(iuc:x:ent If:::ll(‘*ro; SOIdtier oo oo
e T o sentence, and Sec-
ol Iéhlalt Act XXXVI‘ of 1850 declar-
publie f'nl(l) Nu‘tl_ve Oflicor or Soldicr or
B the I(‘i ower in the Military service
enilleil “ft India Company should be
imprisonva) pay or ullowances whoen
A M:;rt'l?lder the sentence of
i l]u or a commmuted sentece,
o er the sentence of a Court of
cll(;lt:}mna] Judu:uture, but should be
glot lie(}l1 and subsisted at such rates, or
numl(‘ofn[mgpm‘. a8 the Governor-Ge-
o ok ndia in Council might from
o ume order. There scemed no
ason why forfeiture of pay and allow-
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ances should not likewise take place
during the time that a Soldier was in
confinement in pursuance of an award
made under the Article of the Acs
to which he was referring. The State,
while such confinement lasted, was
equally deprived of the mau’s services
owing to his mizconduet, and the
penalty of forfeiture of puy and allow-
ances appesred not only unobjection-
able, but just and proper.

Before closing these remarks, he
would observe that an entire revision
of the Articles of War for the Native
Army had, he believed, long been
deemed necessary ; but before such
revision could be completed, it would
be proper to consult the Sommanders-
in-Chief of the other two Presidencies
as well as other Officers, and he thonght
that all would agree that the work of
revision had better be deferred until the
question of the re-organization of the
Native Army of Bengal, which was ab
sresent undor the consideration of the
tlome Authorities, whose orders on
the subject might shortly be expected,
had been disposed of.

Mz, LeGEYT said, ho merely wish-
ed to observe, with reference to the
remark of the Honorable Member for
the North-Western Provinces as to the
delay whieh had oceurred in proceading
with the Bill introduced by himself to
amend the Articles of War for the
Native Army, relating to the forfeiture
of pay and service in certuin cases,
that the Bill in question had been
taken into consideration by the Select
Committee to whom it was roforred,
but that at the last Mceting held by
the Committee, it was resolved, at the
request of the late General Anson,
that the papers of the Bill should be
made over to him with the view of its
being considered in a general revision
of tho Articles of War for the Native
Army then before him.

Trgp VICE-PRESIDENT said, he
also wished to offer somo explanation
regarding the delny to which the
Ltonorable Member for the North-
Waostern Provinces had alluded, in
proceeding with the two Bills brought
in by himself. The first of these was
s Bill to extend the provisious of the
101t Article of War for the Native
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Army provided by Act XIX of 1847,
which was introduced into the Council
on the 19th July 1856, and which, after
having been read a second time on the
26th of the same month, was referred to
a Select Committee, who were required
to report upon the Bill after the 30th of
October 1856. With regard to this
Bill lie begged to explain that, towards
the end of 1856, revised Articles of
‘War for the Native Army had been
gent up to the Governor-General by

the late Commapder-in-Chief, and
it was thought advisable that the
amendment should be made in the

new Act, The Bill was, therefore, not
proceeded with. Shortly afterwards the
mutiny brok> out, and it was not
considered advisable at that time to
bring in a general Bill to nmend the
Articles of War for the Native Army.

The object of the second Bill, to
amend Act X1X of 1847, was #o give
certain larger powers to Commanding
Olficers of Native Regiments than
they already possessed under that
Act, which prevented them from dis-
missing or reducing to the ranks a
Native Non-Commissioued Oflicer, and
from dismissing a Soldier. It also
made some alteration in the punish-
ment of certain offences, and legalized
certain sentences which had been pass-
ed, but which were not then valid.
One was the case of a Soldier who had
been sentenced to transportation for
geven years, whereas the Articles of
‘War only sanctioned transportation
for life, After the introduction of the
Bill Lo received a telegraphic message
from the Governor-General, requesting
that the Select Committee should not
present their Report until he heard
further from Ilis Lordship on the
subject. It was subsequently thought
advisable not to proceed with the Bill
except so far as it legalized the sen-
tences to which he had referred. He
afterwards consulted the Governor-
General upon the subject, and it was
not thoyght necessary to proceed with
the Bill, and it was accordingly drop-
ped. Ilemerely made this explanation
that th® Council might know why the
two Bills had not been proceeded with.
« Mr. Harington's Bul was read a
first time,

T'he FVice-President

LEGISLATIVE COUNCIL.

Convicts Bill. 56
TRANSPORTATION OF CONVICTS.

Mg. HARINGTON moved the
first reading of a Bill “relating to the
transportation of Convicts.”” He said,
the object of this Bill was not to in-
troduce any change in -the existing
law as regarded the actual punish-
ment of transportation, or the offences
for which that punishment might be
inflicted, but simply to provide that,
in cases in which a sentence of trans-
portation was passed, the Court, pass-
ing the sentence, should not specify in
its sentence or warrant the particular
place to which the prisoner was to be
transported, as he believed was now
done in all sentences of transportation
passed by the Supreme Courts of
Judicature ; but that it should rest
with the (Governor-Goneral of Indis
in Council to determine to what place
the prisoner should bo sent for the
purpose of undergoing the sentence
passed upon him. This was already
the law in the Presidency of Bengal,
except as to sentences of transporta-
tion passed by the Supreme Court at
Calcutta, as would be scen on a refer-
ence to Regulation IX. 1818 Section
I1, and Regulation X1V. 1816 Section
XV, of the Bengal Code, though
certain geographical limits were pre-
scribed therein within which the power
must be exercised.

The Madras and Bombay Codes
contained no corresponding provisions,
and he had not® been able to find
any rules for regulating tho trans
portation of convicts sentenced to be
transported by the Criminal Courts ol
those Presidencies, other than the
Courts established by Royal Charter
in so far as regarded the places 1o
which persons so scntenced were to bo
sent.

Honorable Members wonld proba-
bly remember the case of n convict
who, after being transported from
Bombay to the Straits Settlement
was transported back again to Bowr
bay on conviction of aun offence com
mitted by him whilo undergoing bid
sentence in the Straits Nettlemenb
which  was  also punishablo with
transportation. The Court of Jud:
cature in tho Straits Settlement Leld
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that it had no alternative in the mat-
ter, but that, under the law, it was
bound to transport the prisoner to
Bombay, though in so doing it was
really sending him back to his native
country, A Select Committee of the
Council was appointed to considor
Whether any alteration of the law, or
any legislation was necessary ; bat,
after nearly two years, the Comwittee
was discharged, ‘without making any
report, on the motion of the Honorable
Member who had moved the appoint-
ment of the Committee, the reason
assigned by him for the second motion
being that, subsequently to the ap-
Pomtment of the Committee, cases had
occurred which showed that it was not
Necessary at that time to take any
further proceedings in the matter. T'ho
particulars of the cases referred to
were not stated, nor was it shown how
they bore upon the question. But g
16 appeared that what had been said
a8 to the necessity of the Crimingl
Court in the Straits Settlement trans-
porting to Bombay all conviets upon
whom it might pass sentence of trans-
portation, was erroneous, it being the
practice only to transport to Boubay
and there being no law prescribinw’
that limitation, 1ler Majesty’s Govern-
nent, as would have been scen from
t‘he extract of a Despatch from the
Secretary of State, lately printed and
¢rreulated, were of opiniou that no
cgislation was called for to meot cases
such as that just mentioned,

In the concluding paragraph how-
:vgr of the same Despatch, the Secre-
ary of State noticed the occurrence of
3;2:‘(}- than one case showing the expe-
o ls;)rfltof Courtﬁf of Justice abstaining,
fixing tll(,nces of transportation, from
wae o l1)&3 ]‘)lac_e at which the sentence
that po, :tcamed out, and of leaving
Govemms :0 be determined by the
boon intre ,\nnd thq present Bill had
o ’[‘huL-Od to give effoct to these
o doilbt thetl;e“could, lie thought, be
Counsil i)? : 10 G‘ovorn(_)r-Genernl in
o th(’a his Lxecqtlve capacity,
e proll)er authority for deter-
tencedgt 0 what pl:lqes prisoners sen-
for s 0 t;mnspox:tntlon should be sent
- purpose of undergoing the sen-

¢es passed upon them, not the local

[January 28, 1860.]

Trespass Bill. 58

Governments, much less the Courts
passing the sentence, who must neces-
sarily often be ignorant of or at lenst
very imperfectly acquainted with many
circumstances having a material bearing
in the watter.

The only other provision contained in
the Bill had been introduced in refer-
ence to what was stated in the 6th
paragraph of the Despatch from the
Secretary of State already alluded to.
The Section in which this provision
was contained, declared that, when a
convict, who was "undergoing a sen-
tence of transportation, committed an
offence, also punishable with transport-
ation, at the place to which he had
been ordered to be transnorted, and a
second sentence of transportation was
passed upon him in consequence, it
would not be necessary for the Go-
vernor-General in Council to order
the removal of the convict from such
place.

The Bill was read a first time.

ABKAREE REVENUE (BENGAL).

Mz. SCONCE moved thesecond read-
ing of the Bill “ to amend Act XXI of
1856 (to consolidate and amend the
law relating to the Abkaree Revenue
in the Presidency of Fort William in
Bengal).”” Before doing so, he said he
ouly thought it neccssary to explain
that it was not his intention to press
the further progress of the Bill that
duy, in the event of its passing # second
reading. He should thercfore merely
move that the Bill be read a second
lime,

The Motion was carried, and the
Bill read a second time.

MARRIAGES (CHRISTIAN CONVERTS).

Sir CHARLES JACKSON post-
poned the Motion (which stood in the
Orders of the Day) for the second read-
ing of the Bill “tu provido for the dis-
golution of certain marringes entered
into by Christiun Converts before their
conversion.”

CATTLE TRESPASS.

Mz. SCONCE said, before moving the
third reading of the Bill “ to amend
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‘Act TII of 1857 (relating to trespasses
by Cattle),” it seemed only necessary
for him to say a few words with refer-
ence to a proposition which was be-
fore the Select Committee on the sub-
ject of wilful damage to Indigo plant
by other means than cattle trespass.
The Committee on the whole were of
opinion that it was not advisable to
introduce a provision on the subject in
the present Bill, but that this matter
should form part of a general law for
the punishment of wilful injuries to
property. For his own part, he felt
tbhat the Council had not been suflici-
ently informed as to whether com-
plaints of this nature were not now cog-
nizable and pmnished by Magistrates :
and it was his own impression that com-
plaints of damage done to crops were
constantly taken cognizance of by
Magistrates. On the other hand, the
chaiige suggested seemed to involve le-
gislation of anovel and equal character,
the principle of which could not be
adequately discussed at this stage. So
far in his judgment it was not desir-
able to introduce any provision of
the kind in the present Bill. He
therefore begged to move that the
Bill be read a third time and passed.

The Motion was carried, and the Bill
read a third time.

LARD FOR PUBLIC PURPOSES.

On the Order of the Day being read
for the adjourned Committee of the
whole Council on the Bill “to amend
Act VI of 1857 (for the acquisition of
land for public purposes),” the Council
resolved itself into a Committee for the
further consideration of the Bill.

Section Il provided as follows :—

¢ Tt ghall be the duty of the Collector to fix
the time for the appearance of the partics with
reference to the time that will probably be re-
quired for the completion of the detailed mea-
surement of the section of land included in the
notice, so that ordinarily the detailed measure-
mient should be completed by the expiration of
the period specified in the notice.”

Mr.%CONCE moved the omission
of Scetion 11, He said he was quite
prepared %6 acquiesce in the conclu-
sion to which the Council came last
Saturday with regard to Section IIL.

Agreed to.

M. Seonce

LEGISLATIVE COUNCIL.

Purposes Bill. 64

Mg, SCONCE then moved the adop:
tion of the following new Section m
lieu of Sections Il and III :—

“On the completion of the detailed mea-
surement and on the expiration of the period
prescribed in the foregoing Section, the Collee:
tor or other Officer shall proceed a8 provid
in the 5th and following Sections of Act VI of

1857.”

He said the purpose of this Section
was to connect the Bill with Act VI
of 1857.

Tur CITATRMAN said, he thought
that all that this Bill with the proposed
Section would amount to was to dis-
pense with the detailed measurement
of the land before giving the notices.

Mg, SCONCE said, the purposej
of the introduction of this Bill was
to avoid delay. Kirst of all, under
the present Act, the land was marked
ont and planned by the Railway
Authorities. Subsequently, a detailed
measurement was made by the Rail
way Commissioner and his subordi-
nates, which involved a description of
every thing in the land, that is, not
only the extent of the land itself, but
also the houses, trees, tanks, and other
property thereon. In short, a mes-
surement which should enable any
party, by reference to that record, to
trace a full and complete account of
the kind and nature of the propertf
possessed, and to facilitate adjudication
In that respect the present Bill pro-.
posed to retain the operation of
the old law. The simple change
now proposed was that the no
tice to parties interested in the land
would be given before the detailed
measurement was commenced, inste
of at its completion, as required by the
Act now in force. 1t was a simple
question of saving of time, and not ©
trouble or incouvenience to any one.

Tug CUHAIRMAN said, he stil
thought that the purpose of th?
I3ill was to dispense with the detailed
measurement prescribed by the pre
sent Act. Ib appeared to him that 3
much simpler course to adopt, whereby
that object would be attained, was ¢
repeal so much of the existing law 8% .
required a detailed wmeasurement to b
made.
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f1e BARTLE FRERE said, he would
put it to the Honorable Member, whe-
ther it would not be the better course to
re-appomt a Committee to consider the
Bill. " It was hardly possible, after so
much doubt had been expressed with
rc*gurd_to the Bill, that it would pass the

ommittee of the whole Council with-
out some mistake. 1f the Honorable
Member did not objeet, he would sug-
gest that the Bill be referred back to
the Select Connittee,

Mg, SCONCE said, le should like
to know on what grounds the Honor.
qble Member wished the Bill to be re.
!en.'el back to the Select Committee,

Yie BARTLE FRERE said, his
ground was simply this. The subject
had fgr some time been under consi-
%e_rntwn. .A_ leading prineiple of the
Gull, a8 originally drafted, was that

roverument might take possession
g‘l the l:xp(l required, before paying for it.

it principle had been rejected by g
majority of the Council. 'I'he Honor-
ably Member had mioved to-day the sub-
_stltutmq f'or‘the two priucipal Seetions
1.:'1 the B3ill of g very brief Section refor.
lllél.g to the former enactient of
: 587. He could not quite understand
rom his recollection of what he had
heard and read of the procecdinges, whe-
ther the Bill, s jt now stood, was ::nlcu-
lated to meet the object for which it was
m_tende‘d, 'nnd it seemed to him that it
might facilitate the object which the

onorable Member Lad at heart if the
8atter_ was referred back to the Select

Omuittee, who would give the subject
l!;xlcareful congideration, and report to
the Councilata future sitting whether,

In their opinion,
» the Bill w !
neces»-ary or not, oo r"““y

inr?l;‘l' SCONCE smid, th
. f,sm.ixe"lilll' he could only repeat that
obienit 'F of time was the principal
rt"l:e-;t()'ltl‘ls Bl e pruceeded to
aqltc; tl“ ut he had before mentioned
e i '€ Manner in which thig saving
clud(:(;ebwogld be cifected, and con-
of the )’Bf’“ﬂ@b!‘v}ng that, in the event
ot Ul bemg pasged, the wain
Jeet of the present Aot would be
gmnegl to the &d\'llntune of all and
the dnsadvantuge of none,
Tue CHAIRMAN said, if this Bill

were passed, the object of it would

at in press-
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not be understood. It appeared to
hiin that the Bill did no more than
dispense with the necessity of a de-
tailed measurement before giving the
notices. lle did not eonsider that,
under the Bill as it stood, a detailed
tmeasurement was necessary to be made
before the notices were given. Sec.
tion 1V Act VI of 1837 required
three things. It required the land
to be marked out, the land to be
measured, and a plan of the land to
be made. 1f this njeasurement were
now understood to mean a detailed mea-
surement, tho inconvenience which
was stated to have been felt might be
avoided by enacting that a detailed
measurement, before giving'the notices,
should not be necessary. The Bill, as
now amended, appeared to him to be
unintelligible.  Under these circums
stances, although he would not object, to
the amendments, he would vote against
the third reading of the Bill.

The proposed Section was then put
and carried.

Sections IVto VI and the Preamblo
and Title were passed as they stood,
and the Coaneil having resumed its
sitting, the Bill was reported.

NOTICES OF MOTION.

Mr. HARINGTON gave notice
that he would, on Saturday, the 4th of
February, move the second reading of
the Bill “ to amend Act X1X of 1847
(Articles of War for the Native
Army).”

Also the second reading of the Bill
“ for fucilitating the collection of debts
on suceessions, and for the security of
parties paving deUts to the represeiia-

tives of deceased persons,”

ABKAREE REVENUE (BENGAL).

Mnr. SCONCE moved that the Bili
“ to amend Act XXTI of 1836 (to cou-
solidate and amend the law relating to
the Abkaree Revenue in the Presiden-
cy of Fort William in Bengal”) be re-
ferred to a Select Gommittee, consiste
ing of Mr. Wilson, Mr. Harington,
and the Mover.

Agreed to.
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CATTLE TRESPASS.

Mz. SCONCE moved that Sir
Bartle Frere be requested to take the
Bill “to amend Act 11I of 1857 (re-
lating to trespasses by Cattle)” to the
President in Council, in order that it
might be submitted to the Governor-
General for his assent.

Agreed to.

The Council adjourned.

’

Saturday, February 4, 1860.
PRESENT :

The Hou'ble the Chief Justice, Vice-President,
in the Chair.

Hon. Lieut.-Genl. Sir|H. B. Harington, Esq.,
James Outram, IL. Forbes, Esq.,

Hen. Sir H. B. E. Frere, and

Right Hon. J. Wilson, [A. Sconce, Esq.

P.gw. LeGeyt, Esq.,

CIVIL PROCEDURE.

Tue VICE-PRESIDENT read a
Messnge, informing the Legislative
Council that the Governor General
had sassented to the Bill “to amend
Act VIII of 1859 (for simplifving
the Procedure of the Courts of Civil
Judicature not established by Royal
Charter).”

CLERK OF THE COUNCIL.

The following Message from the
President in Council was also read :—

Mzssacge No. 198,

The President in Council informs the Legis-
lative Council that Macleod Wylie, Esquire,
has been appointed to be Clerk of the Council,
on a salary of Rupees 2,500 per mensem, in
succession to Walter Morgan, Esquire.

By order of the Honorable the I'resident in

Council.
W. Grey,
Secy. to the Govt. of India.

Fort William,
The 18t February 1860,

STAMP DUTIES.

Tae CLERK presented to the
Council a Petition of Native Inhabit-
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ants of Bombay, concerning the Bill
“to consolidate and amend the la¥
relating to Stamp Duties.”

Mzr. SCONCE moved that the
Petition be referred to the Seled
Committee on the Bill.

Agreed to.

MERCHANT SHIPPING.

Tae CLERK reported to the Cour
cil that he had received a communics-
tion from the Home Department, for
warding for consideration, in connec
tion with the question of consolidating
the law relating to Merchant Shipping
in India, a copy of papers regardinf
the proposed amendment of the pre*
visions of the English Merchant Ship
ping Act of 1854, in consequence d
the large number of imprisoned seame?
at Bombay.

Tuz VICE-PRESIDENT movel
that the communication be printed

Agreed to.

ELECTRIC TELEGRAPHS,

Mr. LEGEYT presented the Repo
of the Select Committee on the Bi
“ for regulating the establishment an
management of Electric Telegraphs ¥
India.”

RAILWAY CONTRACTORS AND
WORKMEN.

Mr. LeGEYT also presented iV
Report of the Select Committee on tI’
Bill “to empower Magistrates to d*
cide certain disputes between contrac?
ors and workmen engaged in Railwsf
and other works.”

ARTICLES OF WAR (NATIVE ARMY
]

Mzr. HARINGTON moved f
second reading of the Bill ¢ to ame!
Act XIX of 1847 (Articles of Warf
the Native Army).” ’

Sir JAMES OUTRAM said, he ¢
satisfied that the provisions of t
Bill were all that was at present "
cessary to meet the requirementf "
the Native Force about to procce
China, with which view alone the

3





